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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS 

ACT, 	1985. 

OA Q7O 
i 1990. Case No 

B etween 

Aprlicant ';- Nadeo. Baj Irao valveman working under ClaW (M) Centrl 

Versus 

RespondentS ;- (I) 	The Divisional Railway Manager, 
- 	

Central Railwy Nagpur. 

(II) 	The General Manager, 

Central Railway. Bombay V.T. 

- 

-------------- 

-, 	.J:Ei1 x 	 I 

\ 	 S 	No. Description of documents relief upon 

Application 1 to 5 

2. 	' Letter of- Shri Namdeo Bajir.o dated 
2-390 as annexure No. 1 6 

3. Copy of the letter of the union dated 
8-3-90 as annxure No. 2 7 

4 Copy of the notice dated 8-3-90 as 
- annexure 3 8 to 9 

N.A.,LLB. (Sahlty 

Mvocate, Nagpur 	6 	A 	
Signa ture of the applicant 

For use in Tn 	u al s Office 

Date of tiling 

New Bobay J3encb 
Received applici-ii o 

yHid/t 	- 

—rRtgstrar 
QA 

or 

Date of Receipt by post 

Registratipn No. 

Signature 

-. 	i•-, 	_, 
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Oice Notes, Office 	 Tribunal's orders 

Appearance, Tribunal's 

Registrar's Orders 
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camp : Napur 

Tribunal's Order Dated: 6.8.1990 

The applicant who is a Khalasi under the respondents 

alleges that while working as valveman in the grade of 

Rs.750-900 his services were utilised as Electric Pump 

Driver from, 1978 to 1989 in the grade of Rs .950-1500 but 

he has not been paid the wages applicable for the latter 

pOst.. He prays that he should be paid the difference 

between the two grades from 1978 to 1989. 

The present application has been filed only on 

5.40990. 

Faced with the hurdle with respect to the bar of 

limitation in respect of the claim as made in the application, 

Counsel of the applicant fairly submitted that the application 

may be treated as for the difference of pay within the*  one 

year period prior to the date of filing of the application. 

We record the statement and allow the applicant to proceed 

with the application only to that limited extent. 

. 	The, application is admitted only to that extent. 

) 
	

5. . There is a relief in the application to consider the 

applicant for promotion to the post of Electric Pump Driver, 

Ihat is a relief which is not consequential to the earlier 

relief and as such cannot be pursued in the present application. 

Advocate Mr.P.S.Lambat has entered appe&rce on behalf 

of the respondents. The respondents to file reply in a period 

of four weeks and to serve a copy on the counsel of the 

applicant. 

. 	The O.A. will be listed for hearing in accordance with 

its turn. 
I 

(I.K.RASG TRA) 	 (G.SREEDHARANNAIR) 
MEMBER (A) 	 VICE CHAIRMAN 
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Neith&r the. Applicant 
nor his Advocate is present. 

Mr. D.N.Dad4war, Law 
Asstt. DRM Office 7 Nagpur 
is present on behalf of 

A 	 Respondents. 

Mr. Dadilwar has filed 
reply today and has uriderakefl 
to file the proof of service 

A 	 on the next date, 

Adjourned to 12.11.90 or 
filing proof of service. 

9L222 

Date: 12.11.90 

ither the Applicant nor 
his Advocate are present. 	 31 

Mr. D.N. Dadilwar, Law Asstt 
Central Rly., DRM office, Nagpur 
is present on behalf of 
Respondents. 

Mr. Dadilwar has shown the 
proof of service of the reply 
on the Applicant today. 

Since the reply of 
Respondents has been filed in 
the matter, the matter has become 
ready for hearing, However, it is 
not possible to fix hearing date 
in the near future on account of •' 
other old pending urgent matters. 
This matter is t  thereforel kept 
on Sine—die list. 

Mr. Dadilwar says that at 
the time of fixing the date of 
final hearing notice may be 	•, 
issued to Respondent No. 
Notice may al. so be issued to the 
Applicant.T 
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As per direction of the 

I 

	

	 Hon'ble Vice Chairman dated 

24.8.93,the matter is taJcen p 
.ç'from Sine-die list. Fixed for 

Final Hearing on  

Issue notices for the paies 77 

as per order datd i1/ 01 
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